
6575 Re: Correction oj 
An.nuer to Starred 
Question No. 585 

PAUSA I, 1881 (SAKA) Re: Papers Laid ,no 'he 
Table 

RI:PoRT 0.. THE COMMISSIONER FOR 
ScHEDULED CASTES AND ScHEDULED 

T!uaES 

The Deputy Mlnlster of Home 
Mairs (Shrlmatt Alva): I beg to lay 
an the Table, WIder article 338 (2) of 
the Constitution, a copy of the Rep\)rt 
(Parts I and II) of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes for the year 1958-59. [Placed 
in LibTary, See No. LT-1842/59.] 

AMENDMENTS TO MEDICINAL AND Ton.m 
PuPARATIONS (EXCISE DUTIES) RULES 

The Deputy MInIster of Finance 
(8brtmatJ Tarkesbwarl SInba): I beg 
to lay on the Table, WIder sub-section 
(4) of section 19 of the Medicinal and 
Toilet Preparations (Excise Duties) 
Act, 1955, a copy of NotiHcation No. 
GSR 1363 dated the 12th December, 
1959 making certain further amend-
ments to the Medicinal and Toilet 
Preparations (Excise Duties) Rules, 
1956. [Placed in LibTClry. See No. 
LT-1OO/59.] 

R!I: CORRECTION OF ANSWER TO 
STARRED QUESTION No. 585 

81u4 Harlsh Cbandra Mathur 
(Pali): You will observe from the 
correction that a big slip was made 
by the Deputy Minister. It was stst-
ed on the Hoor \)f the House that a 
committee was appointed in May 1959, 
whereas it is obvious now by the cor-
rection that the committee was cons-
tituted as early as 1955. Therefore, 
the complaint of the Auditor-General 
has a lot \)f substance, that the high-
powered committee has nol function-
ed. May I have a clariHoation now 
from the hon. Deputy Minister as to 
the stage in the working of this com-
mittee, when it was appointed as 
early as 1959? 

Mr. Speaker: The hon. Minister has 
jun laid a paper on the Table. 

Sbri Barish Chandra Mathur: It i. 
.. correctton to the reply given to a 
,upplementary question. 

Mr. Speaker: He is referring to 
something else. This is item No.8. 
relating to Papers laid on the Table. 

Sbri Harlsh Chandra Mathur: It is 
just correcting the answer given to 
my question. 

Mr. Speaker: No, that correction or 
a reply to a question comes later. He 
Is anticipating it. 

RE: PAPERS LAID ON THE TABLE 

Mr. Speaker: I would like to make 
an observation regarding the two 
statements laid on the Table of the 
House by Shri K. C. Reddy today. 
This is not an ordinary report, sub-
mitted in the usual course, relating to 
the administration of any property, \)(" 
any autonomous corporation. So far 
as this is concerned, two adjoununent 
motions were tabled here on the ex-
plosi'ons in Asansol and Hyderabad. 
Naturally. the hon. Minister was not 
in a position to give sufficient details 
on the horrible eXDlosions that took 
ploce. Whenever such information 
is souJt'ht to be given to the House. 
becausp at an earlier stage the hon. 
Minister wanted time to collect in-
formation, when he presents a report 
of this kind. he should make somp 
observation as to wha.t exactly is the 
cause of the accident. It should be a 
summary 'of the report, which gives 
thP detoils. Whenever matters come 
up before this House by way of ad-
journment motions, if the Minister ]!I 

not in a position to give a reply then 
and h .. takes time, whenever they get 
fKl11le more infonnation, instead of 
merely putting it on the Table \)f the 
House. I would urge upon them to 
mak" a statement as to what exactly 
has happened. When these serious 
explosions took ploce people were 
naturally agitated, and the hon. Min-
ister was not in a position to give th~ 
information then. 




